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Title: Combined discussion on Statutory Resolution regarding Disapproval of Payment of Wages (Amendment) Ordinance, 2016 (Ordinance No. 9 of
2016) and Payment of Wages (Amendment) Bill, 2017 (Discussion concluded).

HON. CHAIRPERSON: Now the House will take up item nos. 24 and 25 together.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move the following resolution:--

"That this House disapproves of the Payment of Wages (Amendment) Ordinance, 2016 (Ordinance No. 9 of 2016) promulgated by the
President on 28 December, 2016."

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move:

"That the Bill further to amend the Payment of Wages Act, 1936, be taken into consideration."

Mr. Chairman, Sir, first of all, the Payment of Wages Act was enacted in the year 1936. This Act of 1936 benefits the workers specially the
unorganized workers who are more vulnerable for exploitation. In this respect, we want transparency, we want that exploitation of the workers
should be stopped and further their wages should be properly ensured. Payment of statutory minimum wages is a social security measure and
Employees Provident Fund and Health Insurance provided by the Employees State Insurance Corporation are other social security measures provided
to workers.

Since long, one of the major demands of the trade unions is that payment of wages should be made to the workers in the form of cheques or it
should be deposited in their bank accounts. I would like to submit that this Act regulates the payment of wages to workers in any factory and in the
Central sphere this Act regulates the payment of wages of workers in Railways, Oil Fields and 45 other establishments. As far as State Governments
are concerned, appropriate Governments can also issue their notification. But at present, this Act applies to employed persons in respect of wages
not exceeding Rs. 18,000 per month and this ceiling can be revised by the Central Government after every five years on the basis of NSSO Survey. In
this regard, I have introduced a Bill in the Lok Sabha on 15.12.2016 to amend Section 6 of the Payment of Wages Act, 1936.

The reason why this Bill is brought is that the promulgation of the Ordinance was there. I introduced this Bill in the Parliament on 16t December,

2016; and after that, both the Houses were prorogued. The Payment of Wages (Amendment) Ordinance was promulgated on 28t December, 2016.
Now, the Session has started. So, to replace this Ordinance, the Payment of Wages (Amendment) Bill, 2017 has been brought forward.

Sir, this is the only Amendment in section 6 of the Act. Earlier, the payment of wages to the workers was in the coin and cash and also in the bank
account of the employee. But now, this Government wants transparency and more production of workers and wages. That is why we feel that
payment should be made with the bank accounts by cheques. For this purpose only, this amendment has been brought.

Sir, it is the policy decision of this Government that transparency should be improved in the working class so that expenditure can be reduced. So, I
am requesting all the hon. Members for consideration and passing of this Bill.

Thank you.

SHRI N.K. PREMACHANDRAN: Hon. Chairman, Sir, I fully support this Bill; I fully support the contents of the Bill; and I also welcome the move made
by the Government, especially the hon. Labour Minister.

But, Sir, I am totally opposing the way in which the Ordinance had been promulgated. It is a well-established principle in this House; and several
times, we have discussed also in this House that an Ordinance can be promulgated only in extra-ordinary situations. What are the extra-ordinary
situations? They are well-established and stipulated in article 123 of the Constitution. When both the Houses are not in Session, in an exigent
condition or in extra-ordinary situation, the Government will be forced to or the Government has to promulgate an Ordinance. We have to consider
and accept that situation. But unfortunately, article 123 is always being misquoted or misinterpreted so as to make the Ordinance of the law-making
process by the Executive in our country.

Sir, article 123 does not even speak about replacement of an Ordinance by an enactment. Only by the precedents, conventions and customs of this
House, an Ordinance is being replaced by a Bill. I do admit the fact that there is rule 71 of the Rules of Procedure and Conduct of Business in the Lok
Sabha. It is being said that there is a provision in the Rules of Procedure that an Ordinance can be replaced; and for this purpose, the procedure has
to be followed. I do accept it. There are so many precedents also.

I would also like to state that an Ordinance is an independent legislation brought out by the Executive under article 123 of the Constitution. That
means, it is the wisdom and authority being exercised by the Executive, They are taking the prerogative/right of the Parliament in making the
Ordinance and are encroaching the area of the law-making provision of the Parliament, which is entrusted with the Parliament.

Sir, the Ordinance route of legislation is not good for a healthy democracy, and it is not the part and parcel of good governance. This Government



has come to power on the basic slogan, and we are all remembering it, that 'good governance is one of the biggest mottos of this Government." So,
'Minimum Government and maximum governance' is the slogan made by the BIP led NDA Government. But here, the 'Ordinance route' of legislation
seems 'maximum Government and minimum governance'.

So, the Government is moving in a reverse direction in pronouncing or promulgating Ordinances. So far, 26 Ordinances have been pronounced by this
Government during these two and a half years, and 11 Ordinances have already been re-promulgated also. Re-promulgation of an Ordinance, as per
the latest decision of the Supreme Court, is being described and stated to be impermissible. It is a fraud on the Constitution of India. There is a

latest judgment of the hon. Supreme Court delivered on 2nd January regarding re-promulgation of an Ordinance. We would discuss it while taking up
the next Ordinance.

Sir, I do concede that in certain extraordinary circumstances, definitely the Government will be forced or the Government has to go for the
promulgation of the Ordinance in order to meet the situation. But here in this case, the Payment of Wages (Amendment) Ordinance, the hon.

Minister has already cited that it was presented on 15t of December. The demonetisation declaration by the hon. Prime Minister took place on gth
November and as a part of the demonetisation the workers in this country, especially, the employees in the unorganised sector have faced so many

difficulties in getting the cash either in coin or in currency as stipulated in Section 6 of the Payment of Wages Act, 1934. On 16t November, the
House was summoned by His Excellency the President of India and the House was in Session from November 16 to December 16 and the

demonetisation was declared on 8t November. The Government could very well come with a legislation or with a Bill to the House so that this
impediment can be overcome by means of approach to the House with a proper form of legislation. Unfortunately, the Government has come on 15t

December, 2016. It is because 16t was the day of proroguing the House or the House had to adjourn sine die. Just one day before the House
adjourns, the Government has come up with a Bill, the Payment of Wages (Amendment) Bill, 2016, and seeking amendment to Section 6. The
Government was very well aware that within a short span of one day it was not possible for the Government to pass the legislation. Knowing fully,

they had introduced the Bill on 15" of December. On 16" the House was adjourned sine die or the House was prorogued. On 28t" December, the
Government had issued an Ordinance. That is why I am saying that there were no extraordinary circumstances prevailing in our country. If there was
any extraordinary situation prevailed in the country as far as the workers were concerned, I do concede that. Then the Government could have very
well come to the House with a Bill during the Winter Session. Unfortunately, that was not being done in the Winter Session. So, I oppose the
Ordinance route of legislation but at the same time I fully support the Bill and welcome the provisions of this Bill also.

This amendment in this Bill is with respect Section 6. As far as the original Act is concerned, only the coin or currency and even the cheque can be
issued or even the salary or the wages can be deposited in the bank accounts also. But now a new provision is being brought into this Bill that the
wages shall be paid in current coin or in currency or through the bank account or by a cheque in the bank account of the employee. A very important
provision is there and I fully support this provision. That is the Section 6. I will read the Section:

"All wages shall be paid in current coin or currency notes or by cheque or by crediting the wages in the bank account of the employee:"

"Provided that the appropriate Government may, by notification in the Official Gazette, specify the industrial or other establishment, the
employer of which shall pay to every person employed in such industrial or other establishment, the wages only by cheque or by
crediting the wages in his bank account.”. "

I fully support this proviso because we know that in unaided schools and colleges or in the self-financing institutions or in the private hospitals in the
country, the nurses are being paid lower salary but in the account books the amount will be different. These nurses will be given Rs. 6,000 or Rs.
8,000 but in the book of account it will be Rs. 20,000. In case of self-financing institutions also, the same situation is prevailing in our country. In
such a situation, if the appropriate Government is making a provision in the Payment of Wages Act, it should be compulsorily through a cheque or a
bank account. Definitely this exploitation of the nurses and teachers can very well be prevented. That will be very beneficial to the workers. That is
why I am supporting this proviso.

I would like to seek a clarification from the hon. Minister as to what is the criterion fixed for determining the appropriate governance in industrial
establishments. My suggestion is that the Government of India may kindly have a rule making provision. There is no rule making provision in this Bill.
You are requested to make a rule making provision by which such and such industrial establishments and institutions should have a specific
provision.

Today, the hon. Prime Minister in his reply was taking about the digitalization and the cashless transaction. This is the best way by which cashless
transaction can be promoted and, at the same time, transparency can be brought in so that exploitation can be avoided. So, a rule making provision
should also be there in the existing Bill so that the State Government will be getting a direction. What is the direction? If these norms or criteria are
being fulfilled, then a mandatory direction should be given. Payment of salary and payment of wages should be either through the bank account or
through cheque or through other digital transaction. Then, definitely exploitation can be avoided and transparency can be put forth, Therefore, my
suggestion to the hon. Minister is, kindly see in respect of this rule making provision in future also because unfortunately — I have gone through the
Bill — there is no rule making provision. How these criteria or norms have to be fixed for making this legislation more effective?

Regarding the unorganised workers, I would like to say that the unorganised workers in the country are the big work force who are being exploited
like anything. There also, some stringent conditions have to be made. I fully support the Payment of Wages Act. The minimum wages have been
increased. A considerable increase has been given to the minimum wages. That also I do support. The hospitals, unaided colleges, self-financing
institutions are in the organised sector. But in the unorganised sector also, a big manner of looting or exploitation is being done. In order to avoid
that, some stringent conditions have to be included in the Payment of Wages Act. Even though the unorganised workers, daily wage workers are
being given either currency or coin, some record, some document should be there that their salary or the minimum wages have been given in a



proper manner.
With these suggestions, once again I support the Bill in full, support and welcome the suggestion and also oppose the Ordinance route of legislation.

With these words, I conclude. Thank you very much, Sir.

HON. CHAIRPERSON : Motions moved:

"That this House disapproves of the Payment of Wages (Amendment) Ordinance, 2016 (Ordinance No. 9 of 2016) promulgated by the
President on 28 December, 2016."

"That the Bill further to amend the Payment of Wages Act, 1936, be taken into consideration.”
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, the Minister concerned has already piloted the Ordinance turned legislation. First, it was a
legislation which turned into an Ordinance and then again it turned into legislation.

Sir, it is a queer situation that within a span of less than one month, the first legislation was brought. It was turned into an Ordinance and that
Ordinance has been converted into legislation. I do not need to say what necessitated doing these kinds of hectic legislative activities. The
Ordinance, as has been stated by my esteemed colleague, can be brought but it has to be brought in an extraordinary situation, but the situation did

not warrant bringing of this Ordinance because it was brought on 15t December in the form of legislative document. Thereafter, on 215t December;

the Cabinet Committee had decided to promulgate the Ordinance. On 28t" December; the Ordinance was promulgated and on 3" February again, it
has been converted into legislation. So, it appears that it is a post-demonetization syndrome and the Government has been hell-bent upon carrying
cashless economy as has been enunciated by this Government. There is no harm of cashless economy, and, we are not opposing this legislative
document in principle. But we must support it with some riders because it is a post-demonetisation syndrome which I have stated. The Minister is
well aware that due to the economic tsunami in the wake of demonetisation, the entire labour sector in our country has been severely jolted. Lakhs
of workers have lost their jobs. The number of jobless workers has been increasing exponentially due to demonetisation that was adopted by this
Government.

In pursuant to demonetisation, the Government, as a sign of changing goalpost, is adopting a cashless economy. Sometimes, they say it is a less



cash economy. The fact is that it is a small legislation but it has a far reaching implication. You just stated in your commencing statement that
Section 6 of the Payment of Wages Act, 1936 has been amended so that the employers pay the employees' wages in coin or currency notes by
cheques or by crediting them into the bank. Earlier to do the same, a written consent of the worker was required for paying the wages by cheque or
by crediting it in their bank accounts. By inserting the amendment, the Government and your Ministry have turned null and void the consent of the
waorker of providing any written authorisation.

Dattatreya Ji, you were born in a labour family. May I ask you whether this measure will not snatch away the inherent right, the fundamental
right of the workers? They will be able of either give consent or disallow their payment on their own consideration? Is it not a violation of the right of
the common workers?

My second point is that in the amendment, the relevant Government, Centre or State, may specify certain industrial or other establishments
where the employer should pay his employees only by cheque or crediting the wages in his bank account. I also moved a Statutory Resolution
disapproving your Ordinance. I would also like to know what parameters have been fixed by this Government to identify, both by the Central and
State Governments, and notify the industries because now the industry has been divided by notified or non-notified areas. You have said that 45
industries have been notified. Insofar as the State Government is concerned, are you going to conceive any model mechanism to be followed by the
State Government?

I simply want to draw the attention of the hon. Minister on the stark reality that is being faced by the workers at present.
HON. CHAIRPERSON: Please conclude.
SHRI ADHIR RANJAN CHOWDHURY: Sir, I just finish it.

There is an inordinate delay in payment of salary through checks. Many units are yet to issue checks and this is giving workers a hard time. Some
workers have been issued post-dated checks with a condition that they should not deposit these checks in banks without seeking permission from
the management.

Hon. Minister, your step is appreciated and your goal is noble. But whether our country does have the requisite infrastructure for conducing such
transactions in far flung areas? For example, if an employee is in Andaman, can you ensure that the transaction could be done from Delhi by any
electronic means? No, it cannot be done because that area does not have the requisite connectivity and facility.

Secondly, for long the trade unions have been demanding statutory provisions in respect of minimum wages. But after this legislation is passed,
there may be some kind of problems which need to be dealt with, like, the employers will have to pay the legal minimum wage to their workers,
which is higher than what the workers are already drawing. As a result of this, the employers would force their staff to put in overtime without
paying anything for it whereas, according to the law, the payment of overtime is double the hourly rate. So, the employers may exploit their workers
by making them work for 12 hours instead of eight and would not show their overtime hour on record. This needs to be taken note of. 3€|
(Interruptions)

HON. CHAIRPERSON: Please conclude. It is a small Bill.
...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: Sir, after demonetization announcement the employees have not been paid overtime for last three months.
This story repeats itself in all factories across all industries. ...(Interruptions) Then, I also want to draw your attention towards tea plantation
workers and bidi workers. ...(Interruptions)

HON. CHAIRPERSON: Shri Dushyant Chautala.
...(Interruptions)
SHRI ADHIR RANJAN CHOWDHURY: Sir, I am finishing it in one minute only.

The hon. Minister visited Assam and announced that the Plantations Labour Act will be withdrawn. It has caused hue and cry among the tea garden
workers. Sir, There are two components of wages to workers — cash and kind. The tea workers of Assam, West Bengal and other 13 States are
under the state of distress after the announcement by the hon. Minister. The bidiworkers on the other hand are also being exploited by their
employers. ...(Interruptions) So, these are some of the issues which I want the hon. Minister to take note of. Thank you.
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DR. RAVINDRA BABU (AMALAPURAM): Si, good evening. Thank you very much for giving me the opportunity. We, the Telugu Desam Party,
wholeheartedly support this Bill as this is a step further towards a cashless and digital economy.

Whenever we talk of minimum wages or this type of wages Bill, we usually remember the poor, uneducated, illiterate people who are employed in
the organized and unorganized sector. I will mention a small example with regard to payment through chegue, which is not totally immune from
frauds and misuses as payment through cheques can also be misused and abused. For example, an employer can pay an employee some amount of
money though he is not eligible for that amount. Suppose, he has to pay Rs. 10,000, but the employer will intelligibly pay him Rs. 20,000 and Rs.
10,000 he can take back and he can claim that amount from the salaries account in the annual statements. So, there is a possibility of misuse and
abuse of this provision also by the intelligent employers because we are prima facie dealing here mostly with illiterate, uneducated and ignorant
people.

Whenever we are talking about unorganized sector or about illiterate, ignorant or uneducated people, then it always reminds us of Scheduled
Castes (SCs) and Scheduled Tribes (STs) people. These are people who are most vulnerable in the society and these are people who are vulnerable
to these types of cheats and abuses. I am very much doubtful as to how much tech-savvy they are; how far they can operate their bank accounts;
how far they can deposit the cheques; and how far they can withdraw similar amount without being subjected to harassment? Hence, I have a small
reservation about this Bill for the sector, who are underdogs of the society like SCs and STs.

For example, we have done privatization, globalization, liberalization where a lot of private organizations have come into the picture and a lot
of private organizations have brought along with them a lot of skills with regard to evading taxes and saving money. set & Q3121 3 et awer ol sMoaY,
yrEde ana¥et B @ dt A cler awpa aor snwa) Also, there is a normal modus operandi asiaser sit @t 281 8, aseNRior vas ool 81 oRN &) sKmldic A g2 aff eror
81 orn 3, Yisdc Aace 3 al us & &) swolic Jacz ¥ g2 dtar & fere, for example, safai karamcharis are also being outsourced. st awfardt sia smacRt aiar 8,
there, usually, Safai Karamchari, SCs/STs will go but the service provider will be somebody who is a very wealthy person. So, instead of paying them
remunerative wages, he will take remunerative wages from the employer or from the industry. But the moment he pays to the actual worker, he
pays only half of it.

My earnest request and my sincere appeal to the Minister is, in an anxiety and in over-enthusiasm, to digitise the economy, let us not ignore
or forget those underprivileged, illiterate and uneducated people, who are not so much tech savvy in dealing with the banks. I myself being an
educated MP, many times, err in dealing with the bank accounts.

Therefore, I support this Bill wholeheartedly on behalf of my Telugu Desam Party. But at the same time, we have to take care of certain
lacunae and abuses which can always be there because we are dealing with unorganised sector, minimum wagers and daily wagers who are nothing
but SCs/STs and illiterate people of society, who are the underprivileged and the underdogs of society. Jai Telugu Desam.

DR. KULMANI SAMAL (JAGATSINGHPUR): Thank you, Chairman Sir, for allowing me to speak on the Payment of Wages (Amendment) Bill, 2017. I,



on behalf of my Party, Biju Janata Dal, stand to support this Bill.

Under the 1936 Act, all wages must be paid either in coin or in currency notes or both. However, the employer may pay his employees' wages
either by cheque or by crediting into the bank accounts after obtaining his written authorization. This Bill amends the 1936 Act to permit the
employer to pay an employee's wages in three ways — in coin or currency notes, by cheque or by crediting the wages into his bank account. The Bill
removes the requirement of obtaining written authorization for payment of wages by cheque through a bank account. This is a welcome move
because, ideally, more payments in cashless mode will ensure more accountability. But the adverse consequences of foreseeing micro, small and
medium enterprises to make cashless payments also need to be taken into consideration.

In the current situation, enterprisers prefer to pay in cash because maintaining payment registers become easier, the wages are paid instantly
in cash and the employees sign in the register When payments would be made through cheque, there might be a delay or keeping proper record of
hundreds of workers is very difficult. Due to unavailability of cash in the past two months, we have witnessed mass reverse migration from the urban
areas to the rural areas.

Only yesterday, hon. Minister of State for Planning, Shri Rao Inderjit Singh ji, in a reply to a question during the Question Hour in Rajya Sabha
said that the overall unemployment is rising. He said, "the unemployment rate is five per cent generally. That is an alarming two per cent increase in
two years". I believe, this problem will be aggravated in the said term by forcing enterprisers to go cashless. Many daily wage laborers do not have
bank accounts and do not know how to operate them. The Government needs to consider this seriously and find out a way to counter unemployment
and improve financial literacy.

Another amendment the Bill makes is to allow the Central or State Government to specify certain industrial or other establishments where the
employer should pay his employees mandatorily by cheque crediting the wages in their bank accounts. The option of cash is completely absent here
and the Government will use this provision to allow or disallow specific industries to change their way of payment.

The Government needs to give the rationale behind bringing this provision. This clause is a cause of worry because it gives excessive power to
Government to dictate how the whole industry will function. The Government must inform the Parliament as to which industries will feature in the
first list of notifications once this Bill is passed. I hope the Minister will answer my question.

I conclude my speech by once again expressing my support for the Bill. Thank you.

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Hon. Chairman, Sir, earlier an Act was there and it was passed in 1936. There were many
amendments. In the last amendment it was finalized that payment can be done by coin or currency and if workers intend to get their wages through
cheque or through bank they may get it after they give their authorization to that effect. Workers or employees should give their authorization to
their employer that they intend to get their wages or salaries by this or that way.

I would like to know from the hon. Minister as to what is the urgent need to make this into a law by issuing an Ordinance instead of coming to
the House with an amendment to the Bill. I would say that the earlier Act which provided for authorization should remain in the Bill. We will have no
objection to this Bill if it provides for authorization from workers or employees who are interested to receive their wages or salaries by cheque or
through bank. Otherwise, here the Constitution is being violated. Their consent is not being taken. We have our freedom of choice as to which way
we receive our hard earned money. This is a matter of my choice, my freedom. I think the Government should think over this.

The Government should look into the matter that at the 45t Indian Labour Conference, the Government side, the workers' side and the employers'
side decided that the minimum wage should be Rs.18,000 per month for all workers in the country. But this Rs.18,000 minimum wage is not being
given anywhere. No Bill or no Act has been brought to the House to ensure payment of that minimum wage. But the Government is interested in
snatching the freedom of choice of workers and employees. The intention of the Government is to curtail the rights of every individual, to curtail the
rights of workers, to curtail the rights of employees. What are the reasons behind this, I would like to know.

If we see outside the Parliament House in the capital city of Delhi, so many workers, many child workers are there who are not getting proper
education, who are not getting appropriate wages. We are not interested in taking a look at that. We are only interested in seeing that this Bill is
passed. It is my request that the Government should look into the matter, the freedom of choice of workers and employees should not be curtailed,
authorization system should be there in the Bill.

With these words, I conclude.

SHRI VARAPRASAD RAQ VELAGAPALLI (TIRUPATI): Hon. Chairperson, just as many other Members have congratulated the hon. Minister, I too
venture to congratulate him for bringing so many labour reforms during last two and a half years. I congratulate him and his team of officers headed
by the Secretary.

We appreciate why the Ordinance had been introduced last month. The only reason could be to overcome the cash crunch. Now, it is quite
reasonable that a Bill is replacing the Ordinance. There is no doubt that because of the rise of literacy and technology, digitalization is required. But I
wonder, to what extent depositing these small employees' salaries will be resulting in 'cashless' or 'less cash' economy because in any case, any

employee would be spending away his money latest by 20t" of the respective month. Invariably he needs the cash.I do not think under any
circumstances he can afford to keep the cash in the banks or anywhere else. Therefore, it serves very little purpose according to me because the



salaried class is mostly middle class.

One important thing the Government should realize here is that out of 6.5 lakh villages that we have, only 50,000 villages have a proper banking
systems. Out of more than 2,00,000 ATMs that we have, very few are located in the villages and the semi-urban areas. If you go by this digital
payment, cheque payment etc., how can a common man or a middle class man or a small salaried person go without salary for the first few days?
My only request is that this may be kept in mind while dealing with this.

The 'Payments Bank' concept in India is extremely primitive. So, I request the Ministry to kindly ensure that there is no hidden or invisible cause in
the process of payments to these workers.

I would like to mention one more important thing. I worked as a Labour Secretary in the Government of Tamil Nadu. The salary slip is extremely
important. Kindly ensure that the employer gives each employee the details of the salary and deductions by way of salary slip.

Demonetization has really ruined the rural economy. Quite a few Members have already expressed this. In fact, some of the ruling Members have
also accepted it indirectly. But I request that remonetisation is not effective; there is still a gap. The people who are suffering in the process of
demonetization or remonetisation are the poor, the weaker sections, farmers etc. Therefore, remonetisation could be done as soon as possible and
it must be ensured that all ATMs have proper cash.

More than these reforms in labour, unless the simultaneous reforms are brought in the corporate sector as well as the electoral system, I am sure
that the desired goals of this Government can never be achieved. So, whatever is being done should be done in a comprehensive manner. For
example, the controlling of real estate, the hawala transactions and all that has to be done in a comprehensive manner because the rural economy is
not yet ready for complete digitalization.

I have one more point. The unorganized sector should also be covered under this Act so that the benefit may go to the poorest of the poor. Thank
you.
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KUMARI SUSHMITA DEV (SILCHAR): Thank you Chairman, Sir, for giving me the opportunity. I realize that the time is very short. Without repeating
any of the points, I would like to reiterate the stand of my Party that we have no disagreement with the financial inclusion. In fact, it was the vision
of Shri Pranab Mukherjee when he was the hon. Finance Minister of the country. He had started the scheme of Swabhiman which included not just
financial inclusion by way of opening bank accounts but in particular he emphasized on the bank branch reach especially in the rural areas. Today, no
doubt all Parties should stand together to fight against exploitation of the labour force which is the backbone of this nation, no one can dispute that
accountability and transparency must be a part of payment of wages to the labour class of this country but there are certain questions that this
Government needs to answer to the people of the nation.

Firstly, for the last several years the unions have been asking that wages should be paid through bank accounts but this amendment to Section 6 has
come at a time as yet another knee jerk reaction to demonetization. With due respect to my colleague who just spoke before me, it was brought in
to help the employers because of the limits on the cash withdrawal due to which they could not pay wages in cash. Today, I ask the hon. Minister,
who somebody said has brought the maximum legislation in the Parliament, why is it, Sir, that your Government had promised that 44 labour laws
will be brought under four courts, one of which would be the wage court, which has till today not seen the light of the day?

Sir, 'Digital India and Cashless India' is a very good slogan. I come from Assam and the hon. Chairman also comes from Assam. So, I feel it is my
privilege to bring to the notice of this House and the hon. Minister that today most of the tea gardens do not have banks and do not have ATM
machines. Today they are depending on customer service providers who are going to the tea gardens for payments. As per a pilot project done in my
district Cachar, it is taking at least three minutes to make one payment whereas when we made cash payments we could make 500 payments in 45
minutes.

It is impossible for a worker who works from 8 a.m. to 4 p.m. and six days in a week to go to a bank branch. You are actually going to encourage a
new genre of middlemen who will then start playing between the labour, his wage and the access to it. So, it is my humble submission to the hon,
Minister that yes we want that the labour of India should receive wages in bank accounts, but first please provide ATM machines and bank branches
in villages.

Lastly, Premachandran Ji has said that thankfully the cheque payments and digital payments have not been made mandatory. I would like to know
which are the industries where it will apply. It is my humble request that you give a broad guideline to it so that the law becomes predictable and
truly accountable for the labour class.
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SHRI N.K. PREMACHANDRAN: We have taken up the Bill in a very positive perspective and we are thankful to the hon. Minister for accepting the
suggestion. The manner and the criteria by which industries and establishments will be covered for having exclusive cheque transaction or the digital
transaction, definitely the Government of India should take an initiative so that guidelines framed can be framed and sent to the appropriate
Governments. Hence, I am thankful to the suggestion.

Another aspect is about what Kumari Sushmita Dev already stated, that is, 80 per cent of the rural India is not yet covered by the banking network.
So, a provision must be made, especially in the area where labour force is there; in the tea gardens, the Government should take initiative in
praviding the ATM and banking facilities in the rural areas because 80 per cent of rural India is not been covered by the banking facilities. Such
facilities should also be there. Then only, this Act will be very fruitful as far as workforce is concerned.

With these words, I conclude.

HON. CHAIRPERSON: Is it the pleasure of the House that the Statutory Resolution moved by Shri N.K. Premachandran be withdrawn?

The Resolution was, by leave, withdrawn.



HON. CHAIRPERSON: The House shall now take up clause by clause consideration of the Bill.
The question is:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Causes 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. CHAIRPERSON: Now, the hon. Minister may move that the Bill be passed.
SHRI BANDARU DATTATREYA: I beg to move:

"That the Bill be passed."
HON. CHAIRPERSON: The question is:

"That the Bill be passed."

The motion was adopted.



